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12.55 hrs.

B,OM.

BUSINESS OF THE HOUSE
THE MINISTER OF PARLIAMEN­

TARY AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARM A): Will your per­
mission, Sir, I rise to announce that Gov­
ernment Business in this House during 
the week commencing 27th February,
1978, will consist of:—

(1) Consideration of any item of 
Government Business carried over 
from today’s Order Paper.
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(2) General Discussion on 
Railway Budget for 1978-79.
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(3) Further consideration and pas- 
ing of the public Sector Iron and 
Steel Companies (Restructuring) nnd 
miscellaneous Provisions Bill  ̂ 977, 

at 6 P.M. on Monday, the 27th 
February, 1978.

As the House is already aware, the 
General Budget for 1978-79 will be 
presented at 5 P.M. on Tuesday, the 
28th February, 1978.

12.56 hrs.
STATEMENT RE. CORRECTION OF 
ANSWER TO S.Q. NO. 255 DATED 
2ND DECEMBER. 1977 RE. FISH 
CATCH FROM COASTAL AREAS OF 
TAMIL NADU AND KERALA
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STATEMENT RE. CORRECTION OF 
ANSWER TO S.Q. NO. 533 DATED 
23RD DECEMBER, 1977 RE. VISIT 
OF CHINESE DELEGATION TO 

INDIA
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CIVIL SUPPLIES AND COOPERA­
TION (SHRI KRISHNA KUMAR 
G O Y A L ): Sir, on behalf o f Shri
A fif Baig, I beg to move the followings

“That in pursuance of sub-section
(3) (e) of Section 4 o f the Rubber 
Act, 1947, the members of this 
House do proceed to elect, in uucb 
manner as the Speaker may direct, 
two members from among them­
selves to serve as members of the 
Rubber Board, subject to the other 
provisions of the said Act.”

MR. SPEAKER: The question is:

“ That is pursuance of sub-sec­
tion (3) (e) O f Section 4 of the Rub­
ber Act, 1947, the members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, 
two members from among themselves 
to serve as members of the Rub­
ber Board, subject to the other pro 
visions of the said Act.
The motion was adopted.

iSAKA)  Matters under Rule 377 2.86
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ELECTION TO COMMITTEE

R u b b e r  B o a r d

t h e  m in is t e r  OF STATE IN THE 
MINISTRY OF COMMERCE AND

12.59 hrs.

MATTERS UNDER RULE 377

( i )  R e p o r t e d  D i s m i s s a l  o f  W o r k e r s  
IN B a n m a u r  c e m e n t  F a c t o r y  i n  

M o r e n a  D is t r i c t
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